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   O R D E R 

18.03.2020  The Learned Counsel for Respondents are present. The 

Appellant and Learned Counsel for Appellant were not present on 24th January, 

2020 as well as on 13th February, 2020. Today also nobody is present. Instead 

of immediately proceeding to pass orders of disposal, we list this matter ‘For 

Orders’ on 13th April, 2020. If even on that date, nobody appears for the 

Appellant and if the Appeal is not argued, we may proceed to pass appropriate 

orders. 

 

  [Justice A.I.S. Cheema] 
Member (Judicial) 
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Member (Technical) 
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